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News Item Captioned "AlIeged Illegal 
Remova.l of Dead Patients .Eye " 

6381. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
!refer to the rep1y given to Unstarred 
Qu.estion No. 5203 on 25 March, 1982 
regarding news item captioned "Alleged 
illegal removal of dead patients eye " and 
state: 

(a) wh'at are the findings of the police 
in this .regard, name of guilty persons 
and action taken again t them; and 

. (.b) the name of the beneficiary who 
got the eye ball of the deceased? 

THE DEPUTY MINISTER IN HE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI KU-
MUD BEN M. JOSHI): [a) and 
(b). The Delhi Administration 
ltas informed that the investigation by the 
pOlice IS still in progress and no conclu-
sion can be drawn at this stage. 

Uwadation of Ranks in Security 
Department (R.P.F.) 

6382. SHRI RAM VILAS PASWAN 
Will the Minister of RAILWAYS be 
pJeased to state: 

(a) whet'her it is a fact that all the 
ranks of employee in different categories 
of the Railways have been upgraded I 
restructured including the employee of 
the Medical Department; 

(b) whether it is also -a fact that the 
rank and file of the Security Department 
(RPF) have been left out; and 

(c) if so, the reasons therefor 'and by 
what time the anomaly is likely to be 
removed? 
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THE DEPUTY MINfSTER IN THE 
INISTRY 0 RAILWAYS AND 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALLlKARJUN): (a) 
The re tructurings have been done only 
in tho e cadre where considered justified 
from the point of providing rea (>Dable 
avenue of promotion and al 0 job 
Il"equirements. 

(b) and (c). The matter i under Go-
vernment's examination. 

Productinty Linked Bonus for RPF 
Personnel 

6383. SHRl RAM 
Will the Mini ter 
pJe'ased to state: 

VILAS PA WAN: 
of RAILWAYS be 

(a) whether it i a fact that a per pro-
vi ions of the RPF Act, 1957 and the 
rules mad thereunder, the RPF per onnel 
are deemed to be Railway employees in 
so far as their pay, allowances and other 
facilities are concerned; 

(b) whether the Railway employees. 
have been granted and paid productivity 
linked bonus whereas the RPF per onnel 
ha ve been denied it and granted ration 
.subsidy at Rs. 501- in lieu th~reof· 

(c) if so, whether the ration subsidy to 
~ RPF is at per with the other Central 

Forces and h'as been allowed from the 
date Railway employees were paid pro-

ductivity linked bonus; and 

(_d) if so, the reasons thereof? 

THE DEPUTY MINISTEll IN THE 
MINISTRY OF RAILWAYS A D 
DEPARTME T OF PARLIAMENTARY 
AFFAIR (SHRI MAlllKARJUN): (a) 
Under the RPF Act, tho Inspector Gene-
ral and every other uperior officer and 
every mem r of th force hall for all 
purpo os be regarded as railway ervants 
within the meanini of the Indian Rail-
ways Act, 18 0 other than Chapter VI A 
thereof, and ball be entitled to exercise 
the powers conferred on railway rvants 
by or under that Act. Their pay schles 
have been separately prescribed by the 
P y Commission. They are also entitled 

to the railway facilities as admissible to 
the other Railway servants, such as freo 
pa es and PTOs. 

(b) Proouctivity linked bonus sanctioned 
';'or Railway employee is not admissible 
to RPF per onneI. The ration subsidy at 
R . 501- P.M. is not sanctioned in lieu of 
bonus. 

(c) It is at par with the rates applic'able 
to Central Industrial ecurity Forces, but 
has been paid from and date subsequent 
to the eligibility of bonus to other 
Railway employees. 

(d) It is not the policy of the Govern-
ment to pay bonu to personnel belonging 
to Uniform Forces. 

Memo from Howrah-Champadanga latri 
Samiti 

6384. SHRI HANNAN MOLLAH: 
Will the Minister of RAll..WAYS be 
pleased to state: 

(a) whether Government bad received 
any memorandum from the HoW!'ah-
Amta-Champadanga Jatri Samiti; 

(b) whether Government have examin-
ed that memorandum; 

(c) if 0, what are the steps going to 
be taken; and 

(d) what is the time schedule for com-
pletion of the work mentioned therein? 

THE DEPUTY MINISTER IN THE 
MINIS1YY OF RAILWAYS AND DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI MALUKARJUN): (a) 
and (b). Yes. 

(c) and (d) . . As regards, Howrah-
Amta-Champadanga line, work in first 
phase is in progress from Santragachi to 
Bargachia. Efforts, to complete this pro-
ject early, have suffered a setback due to 

dOll constraints of re ources for con-
struction of new lines in 1982-83 Budget. 
Effort are being made to complete the 
project as early as possible. Only after 
Pha e I is completed, work can be taken 
up 011 the remainin& projca. 




